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1/27.9. 2000-  Shri J.çKarn, counsel for the applicant. 

On request, list it for hearing ot 
before,, the appropriate Beh a­s and whefl.::. 

	

, 	
the Bench is cortjtuted 

0 0 

Laks& Jh )' 
M16. • . Merrer (j) 

- 	0 	,• 	 . 	• 0 

4va 9 -cr72/17.10.200O " 	DU to advocates
' 	

strike, list it for., 
/4 	

hear'ng on 32 	14•11 2000. / 

41 
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) )''V114.11. 2000 	None I orthe parties, 	0 	 '0 

i. . 	 On account of re.oltitjon in the r 

today on the sad demise of Shri' S.Mukherjée, 

advocate, the case is adjourrd to 2C. 11.2 COO. 

rn 

Lakshrnan 1Thé ) 
-• Member (J 

4./ 20.11 .2000. 	 /IIIIII 
'. 	 For want of D.8.1  hearing on RA is adjourned 'o 

4.1.2001. 

CBS/ 

	
(L.R.<. 

	

5/4. .2001 
	hri J.Jç Karn, counsel for the applicant. 

Heard. This R.A. would be heard. ISsu 

notices to the respots retnabe Within fo 

weeks Rejsjtes to be I lied Within a week, iist 
it for hearing on 19. 2,.2c01.7  

i1f 	

'• 	 0 

 

( L, 1ngiiana )/M(A) 	C L.Jha 



Shri J. K,arn, couisel for the ápplicant 
WWI None for the respondents. 

W/s not filed so far•  Your weeks 

time is allowed to file the same. Rejoinder, if any, Yfomay be fiIa within a week thereafter. List it 
r &I&c±R hearing on 4. 4. 2001k  

- 	•_SS 

( L.Jh )/M(J)c 

7/4.4.2001 - 	Shri J.ciarn, counsel f 	the aopljc.ant. 
Shnj v. M,I.Sjnha, 	for the resje0ts 

W/s not filed so far 4  Four weeks' furth 

time is  a11jed to file the Se•  Rejoinder, if 

any, may t.e fiJed within a week threafter. Lis 

it for hearing on 10,5.2001, 

5' .  

Hmlnglia n )/M(A) 	 L. Jha )/M(J) 

8./ 10.5.2001.  

List it on 15.5.2001 before the appropriate 
bench for hearing. 

9/15.05.2 001 ; 	Since the DB is not available today, the 

hearing is adjóuned to 1107.2001, 

skj.. . 	. 	. .. 	. 	. . 	. 	. 	. 	(L.R.K.Prasad)/M(A 

10.1 11 .7.2001., For want of 0.8.. 9  hearing on RA is 

adjourned to 24.8.2001.  

/ (L. 

6/19. P. 2001 
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RA...37/2000 

	

t9&x 18/9 .8.2002 	In view of the Resolution 

passed by the CAT Bar sociatiom.  a, 

on the sad demise of Shri R.N.iway, 

Advocate, be us ted on 2.0.8.2002 for 

hearjn 	
\ 

(Shyama g a )/H(Jj ( 5, Tha )/14(A) 
sks * -1 

i9./. 20.8-.2002. Forwant.of. time, be listed on 28.8.2002 

for hearing. 

/CBS/ 	(S. J.i)/i1(I) 	 (8.N. SINGH NEELAFV1)/V.C. 

20/28.08.02 	On the request made by the id. ccunsel 

- 	for -the applicant, let it be.  listed on 26.09.2002 

for hearing. 	• 	 - 

SRK/ 	• (Syama 	)/M(J) 	•. (L.R.k. 

/4
'All  

ii 

I 
	

A 



.9;O2 	 List it on 27.9.2002 for hearing. 

CM 

	

(shyaALMallkzve~- 	
CLI -R -K Prasam--~  

MJ) 

	

22/27.09.02 	Both the sides are present. 

In order to submit certain clarifications, 
the id. counsel for the applicant has soight time. 
List it on 04.10.2002 for hearing. 

	

SRK/ 	 (Shyar/JSK),/M(J) 	( L.R.K.4rasad )/M(A) 

23.1 4.10.2002. Shri J.K. Kern, counsel for the applicant. 

Shri S. C. Jha, counsel for the respondents. 

Heard. The applicant has brought on record through 

supplementary app1ication filed on 3.10.2001 that a circular 

regarding reservaticin for 08C dated 16.8.1994 was sent to 

the P.M.G. , South Bihar Region, Ranchi (Annexure,rl of the 

supplementary afFidavit). We feel that there is no reason 

why the sathe has not been received by the concerned 

respondants.**xt•*t 	in the U/S filed in the 0A663/969 

the respcmdents had taken the stand that they proceeded 

in the matter on the basis of old circular since they had 

not received the modified circular dated 16.8.1994. 

In view of the discovery of new fact, we feel that thi OA 

663/96 is required to be re-heard. 

	

2. 	In view of the facts as stated above, the said OA 
is required to be heard afresh in the light of the new 

facts. List OA 663/96 along with this HA on 15.11.2002 

for hearing. 

	

/cas/ 	(S. D0GRA)/1(J) 	 (L.R.K. PRRSAD)/M(A) 

: 



T 

24/1L11 .2 O 2  R,A.37/2CQo 	 - 

This iteu is called out, The ii*  c.u1el fir 
the appJicnt is preset. Beech has a]reay been 
csnstituteI. Be listeê fir hejngn ,122CO2 bef e 

t he ap pr .prj ate bench. 

(BN.s ogh Neelant )/ 

25.1 9.12.2002. The learned ceunsel for ta both the sides 

are present. With mutual consent, list it on 
V 
	

16.12.2002 for hearing. 

fcBs/ 	•(s. 1)0GRA)/(('J) 	 (L.R. 	ASAD) P'i(A) 

26.1 16.12.2002. Being a D.B. matter, list, it on 10.1.2003 f r 
hearing. 

/C8S/ 	 (s. 

0. 1.03 

M 	 it is submit 	that R.A.  be listed before 

the ap?rprate Bench. .çe listect 	n 31.1.03 

fr hearing bfire the appropriatE:: B ch. 

- 	: 	.'i.singh &eelam) V.C. 



- 

RA 37/28 	
* 	- 

[ 

3,2 .203 • 	.th sides are present. List it on 24 .3 .2g03 

for harin. 

(S.. D RA)/I(J) 	 L.R.K. PASD)/(A) 

. 	 Lc 

V 
R 

( —c-4- 

13/01.05.2003 : A Division Bench of Honb].e Mr. Sareshwar Jia, 

	

- 	MA) and Hon'ble Mrs. Shyama Dogr.a, M(J), is 

constituted for hearing; this  R.A Let it b 

placed before the aforesaid Benc as and whE 

the same is available. 

	

skj 	 (B.N.Sirigh Neei) 'VC 

fV 

L!_C*J 	 c 	 JLL 1 146. 

.- 

(c 	 ( 	
/ 
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16/1.8.2003 

- 	 - - -flv-- •a—--.--- 

AtL 32[flt 

hri J.X. Karn, ciunsel fir the applicart, 
Sj S.P. Jha, ASCf.r the resp.ndents. 1 

At the very eutsent,, the it. ci 
for the applicant has invited attenti.n to the or 
this Triuha1 dated A.10•2002 in which it had bee 
that the resp•ndentswhj1e - fj1jn' - theW/s in the 
had taken the stand that they pr.ceeded in the ma 
asis.f •ldcircu1at-sice they -had not received 

circular dated 16.8194-(Aexure -1 to the suppi 
affidavit) • Tha t being the case,, the Triuna 1 had 
view that the said OA i.e.  OA663/,6  was required 
re-heard.Under these circumstances, the prayer ma 
RA get granted and. AA sh.uld have, acc.rt 
dispised if as aliwed. 

2• 	-- 	-----Keepirig in view the abive •rders i 
OZJ Tr-iuna1 we, thereforestvf 	epinisn that the ft 

stands dispised if.. 
fir hearing. 

3••• - 	-List-the -OA in 19..2003 As the 
relates .-to.1996,. necessary priority may be kept I 

in the date if hearing. 

SAK/ (Shyama D.gv4jM(J) 
	

( Sajashwar 

17/19.1.2003 	Bith sides are present. 

kkxz The RA has since $en dispiSed 

It is wren1y listed tiiay.LiSt the CA 

fir hearing. 
* 	

/ 

SVV 
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M 	1L c L11  

9t 	1r 
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observed 

-663/96 
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di f ied 

e rta ry 
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37/2000 
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4.9.2003 


